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BEFORE NATIONAL GREEN TRIBUNAL, FARIDKOT

HOUSE, COPERNICAS MARG, NEW DELHI

Original Application No. 1170/2024

IN THE MATTER OF:-

Anis Ahmad ...Applicant

Versus

State of Uttar Pradesh & Ors. ...Respondents

DOH: 11.12.2025

REPLY ON BEHALF OF THE RESPONDENT NO.7, 8 & 9.

MOST RESPECTFULLY SHOWETH:-

“That the application filed by the applicant is false,

frivolous hence wrong and denied and the contents of the

same may be treated as denied unless and until the

contents of may specifically admitted.”

1.

That the applicant has not come before this Hon’ble
Tribunal with clean hands and suppressed the
material facts from this Hon’ble Tribunal. The
applicant had leveled false and frivolous allegation
against the answering respondents as such the
application filed by the applicant is liable to be

dismissed.

That the applicant filed the application against the
respondent no.4, 5 & 6 stating that the respondent
no.4 & 5 are the owner of the property bearing Khasra
No.1185, village Pargana, Tehsil Chandpur, District
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Bijnor, U.P. and also stating in the application that
the respondent no.4, 5 & 6 are going to operate brick
kiln without any permission from the concerned
department. The applicant had also leveled allegation
against the answering respondents that they have cut
the row of trees including Mango, Neem etc which
were located between the agriculture land of the

applicant and the brick kiln.

That it is pertinent to mention here that the
answering respondent had purchased the land fall
under the Khasra No.1185, village Pargana, Tehsil
Chandpur, District Bijnor, U.P. from the respondent
no.4 & 5 on 14.06.2023 and thereafter it was mutated
in the name of the answering respondent. The
respondents were constructing the brick kiln on the
said land and when they have received the notice
from SDM, Tehsil Chandpur, District Bijnor, U.P.,
immediately stop raising further construction on the
said property/land. The answering respondents
further undertake to this Hon’ble Tribunal that they
will not operate the brick kiln unless and until they
will take the requisite permissions from the required

department.

That the present application is also liable to be
dismissed as neither the land i.e. Khasra No.1185 is

fall under any agricultural land, bird sanctuary,



142

g

pisciculture, poultry farming nor any gardening of
any type is going on the said land. The land under
Khasra no.1185 is also not fall under the category of
animal sanctuary, road line, railway line and this is
also not under the category of Municipal Corporation
and the same is also not acquired by any authority.
The land under Khasra No.1185 is declared a non-
agriculture land as per order dated 07.01.2025
passed by Sub-Divisional Magistrate, Chandpur
District Bijnor, U.P. Certified copy of the order is
attached herewith this reply.

That the construction of the brick kiln is not complete

and is lying incomplete condition as the work was

stopped as per the direction of Sub-Divisional

Magistrate in December 2023.

That the applicant has not come before this Hon’ble
Tribunal with correct and genuine fact and the same
has been filed in the mechanical manner without true
and correct fact and on this ground alone the present

application is deserves to be dismissed.

That the answering respondents have already stated
that they will not operate the brick kiln after
completion of construction until and unless they will
take the requisite permission from the required
department. It is also submitted that the brick kiln is

lying without completion of construction work. The
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answering respondents further undertake that they
will operate the brick kiln once they receive the
required  permissions  from the  concerned

departments.

That the answering respondents never cut any trees,
crops at the said land. The said land is non-
agriculture land as per the Section 80(2) of U.P. Land
Revenue Act, 2006 and it was declared non-

agriculture land by Sub-Divisional ~Magistrate,

Chandpur, District Bijnor, U.P.

That the answering respondents never given any
threat to the applicant to operate the brick kiln at any
condition because of good relation with the police and
other department. It is submitted that the applicant
had cooked up story just to give financial losses to the
answering respondents. It is also submitted that the
answering respondents will only operate the brick kiln
after obtaining necessary permission from the

concerned department.

That the construction work of the brick kiln is
stopped since December 2023. The answering
respondents are not doing construction when it was
stopped by Sub-Divisional Magistrate and the same is
still lying as it was. It is further submitted that the
answering respondents never cut the row of trees

including Mango, Neem etc. located between the
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agriculture land of the applicant and the brick kiln.
The answering respondents never given any threat to
the applicant that they will operate the brick kiln in
the month of October 2024. It is further submitted
that when the brick kiln is lying under construction
since December 2023 so no question has arisen to

operate the brick kiln in the month of October 2024.

11. That the present application is not maintainable and

deserves to be dismissed with exemplary costs.

PRAYER

[t is, therefore, most humbly praved that this
Hon'ble Tribunal may kindly be pleased to dismiss the
application filed by the applicant with exemplary cost
and also pass any other or further order which this
Hon'ble Tribunal may deem fit and proper in the facts

and circumstances of the case and in the interest of

. . f (/7

justice. / | e/ mﬁ’g
N .
r\’,.; / :)Jb) ZMW\‘H\A

New Delhi Respondent No.7, 8 & 9

Dated: oq. [2-pA)\
Through

Ayyub Ahmad & Mohd. Farman Ali
Advocates

Ch. No. 457, Lawyers Block,

Saket Court Complex,

New Delhi-110017

Mob. N0.9212661342, 9811661342
Email: ayyubahmadgmail.com
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BEFORE NATIONAL GREEN TRIBUNAL, FARIDKOT
HOUSE, COPERNICAS MARG, NEW DELHI

Original Application No. 1170/2024

IN THE MATTER OF:-

Anis Ahmad ...Applicant

Versus

gtate of Uttar Pradesh & Ors. ...Respondents

AFFIDAVIT

I, Abdul Majeed, S/o Barket Ali, R/o Mohalla Chimman
Village, Tehsil Chandpur, District Bijnor, U.P.-246725
presently at New Delhi, do hereby solemnly affirm and

declare as under:-

no.7 in the above noted
th the facts and of the
the present

1. That I am the respondent
e and well conversant wi
sent case, hence competent to swear

-

205 affiy it
IYES
ff‘ { Ahe accompanying reply has been drafted by my
' and the same has

o gotnsel under my instructions
.ehsr."fjc)een understood by me and 1 admit the same as
correct. The contents thereof be read as part and
parcel of this affidavit as the same are not being

Gg\gpeated herein for the sake of brevity. %
el

7% DEPONENT

¥ S B N
W ’0 4 Do
ec.l \\(:)?} { B
& N
o&‘\ Verified at New Delhi on this __ day of November, 2025
@?- that the contents of the above affidavit are true and corgect
and nothing has been concealed therefrom. m;%—-
o AT THE PREGNED: .
seRihre Ly L ’ ,
Shri f br!@.’ J"P)ﬁ (AT ” ...... L 3
Rlo o e . 4 SE
'de"“fi“'_“‘ s l’t‘\/ | AW f}b\:{t’l ONENT
Has SO
Delhi...... imrh
That the 6 ] ich
have bDE . o o :
true and Co. -1 Lo LT ;',».,...-\,d‘gg

ceath
cant NN 7 \ )
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BEF(I)-II:)E NATIONAL GREEN TRIBUNAL, FARIDKOT
USE, COPERNICAS MARG, NEW DELHI

Original Application No. 1170/2024
IN THE MATTER OF:-

Anis Ahmad

...Applicant
Versus
State of Uttar Pradesh & Ors. ...Respondents
AFFIDAVIT

I, Zubair Ahmad, S/o Abdul Majeed, R/o Mohalla
Chimman Village, Tehsil Chandpur, District Bijnor, U.P.-
246725 presently at New Delhi, do hereby solemnly affirm
and declare as under:-

1. That I am the respondent no.8 in the above noted
case and well conversant with the facts and of the
present case, hence competent to swear the present

afdgyit

~ That tjtile accompanying reply has been drafted by my
" Soifsel under my instructions and the same has
~ | S AN ,-lb_eéh,-understood by me and | admit the same as
PO G0 AT~ correct. The contents thereof be read as part and
e eeal " parcel of this affidavit as the same are not being

cihent o7 epeated herein for the sake of brevity. )
0 EC Yl Zn
T Ll DEPONENT

I Verified at New Delhi on this __ day of November, 2025
N that the contents of the above affidavit are true and correct

and nothing has been conq_cglel pis

7 A fth

DEPONENT
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BEFORE NATIONAL GREEN TRIBUNAL, FARIDKOT
HOUSE, COPERNICAS MARG, NEW DELHI

Original Application No. 1170/2024
IN THE MATTER OF:-

Anis Ahmad ...Applicant

Versus

State of Uttar Pradesh & Ors. ...Respondents

AFFIDAVIT

I, .Junaid Majeed, S/o Abdul Majeed, R/o Mohalla
Chimman Village, Tehsil Chandpur, District Bijnor, U.P.-

246725 presently at New Delhi, do hereby solemnly affirm
and declare as under:-

1.  That I am the respondent no.9 in the above noted
R case and well conversant with the facts and of the
Lo g \present case, hence competent to swear the present
x> A p_afﬁdavit.
o (L';. ‘:,: ’
/Q%?/ That the accompanying reply has been drafted by my
<" counsel under my instructions and the same has
been understood by me and I admit the same as
correct. The contents thereof be read as part and
parcel of this affidavit as the same are n t being

repeated herein for the sake of brevity.

-x.\&“ ¢ ')‘)’L‘:)
C’P@l) ;QN%RIFICATIOIG-A_ oEL -

o
<
< .‘\0

\'\L"'L]

DEPONENT

T\ 72
o v
N

r\"‘\ Verified at New Delhi on this _ day of November, 2025

\66'-‘?%?‘5\' that the contents of the above affidavit are true and correc
“os® ing has been co / )
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IN THE CUUKT UF v v \s S [ -2
S | e Mol _éxﬁn..ix\.\nur&Pnhupﬁr toench New Al »
. Suit’Appeal No.__ 1119‘129;‘% Jurisdiction of 20
{E MATTER OF: _=———

= @ﬂm*-f—-rp‘a""fiffS’Appellants/petitioners/mmp]amamS I l

B Versus
S \JJ & \ - 9~~Q5~-—~0X—$‘-—-—_ﬁ_  Defendent(s VRespondent(s)/Accused

: all.  towhom  these p;isenf shall come  that  I/We

il

Know
¢ ﬂgr,(\bs‘.\l}&rr The above named

3._3"9»&&5%.11 T . do herel;;appoint |
MOHD FARMAN-AL} .
ﬁjyub Ahmsd Advecate =
A+ En No DI1366922 | e 533
_Ch. No. 457, Saket (;&un (mop.lo; ' ;g& g
: ‘ ihi . 11001 18 B9
ch-No 01 % ¥ “ﬁfia. 8im a7 ﬁgﬁ =
[)/QU m&miﬂ bve A b E
Sals FMN-D-piom/oL. =
to be my/our Advocates in the above-noted case and authorize him:- = |

|
1

To act, appear and plead in the above-noted case in this court or in any other Court in
<hich the same may be tried or heard and also in the appellate court including High Court
subject to payment of fees separately for each court by me/us.

To sign file, verify and present pleadings, appeals cross-objections or petitions for

s review, revision, withdrawal, compromise or other petitions or affidavits or other

execution .
r the prosecution of the 'said case in all its

documents as may be deemed necessary or proper fo
stages subject to payment of fees for each stage.

To file and take back documents, to admit and /or deny the documents of opposite

arty.

. To withdraw or compromise the said case or submit to arbitration any differences o
disputes that may arise touching or in any manner relating to the saidcase. = /i
To take execution proceedings.

The deposit, draw and receive money,
all other acts and things which may be necessary to be
of the prosecution of the said case.

To appoint and instruct any
power and authority hereby conferred
to sign the power of attorney on my behalf.

And I/We the undersigned do hereby agree to ratify an
Advocate or his substitute in the matter as my/our own acts, as

and purpose.
And 1/We undersigned that I/We or my/ our duly authorized agent would appear in court

on all hearings and will inform the Advocate for appearance when the case is called.
And [/We undersigned do hereby agree not to hold the advocate or his substitute

responsible for the result of the said case. The adjournment costs whenever ordered by the court
shall be of the Advocate which he shall receive and retain for himself. ‘

And I/We undersigned do hereby agree that in the event of the whole or part of the fee
agreed by me/us to be paid to the advocate remaining unpaid he shall be entitled to withdraw
from the prosecution of the said case until the same is paid up. The fee settled is only for the
above case and above Court. [/We hereby agree that once the fee is paid, I/We will not be
entitled for the refund of the same in any case whatsoever and if the case prolongs for more than

3 years the original fee shall be paid again by me/us.

cheques, case and grant receipts hereof and to {d
done for the progress and in the courg

other Legal Practitioner authorizing him to exercise the
upon the Advocate whenever he may think fit to do so and

d confirm all acts done by the
if done by me/us to all intents

IN WITNESS WHERE OF |/We do hereunto set my/our hand to these presents the contents of
which have been understood by me on this 'l,H-\_ day of _Se EZ - 2025

ADVOCATES ADVOCATES " CLIENT ' /L
/D' &

CLIENT P /
/
// .
[ Y
e 5

22 )
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Advance service of Reply on behalf of R7, R8 and R9 in the matter of Anis Ahmad vs State of Uttar Pradesh

1 message

Mohd Sheeraz Saeed <sheerazsaeed007 @gmail.com> Fri, 5 Dec 2025 at 17:09
To: rkhuranalegal@gmail. com <rkhuranalegal @gmail. com>
Cc: hasil jain <advjain25@gmail.com>

Sir,
| am the counsel of the Respondent No.7, 8 and 9. | am filling reply to the petition filed by you before NGT which is coming for hearing on 11th of December,
2025, Please find attached the reply to the petition on behalf of Respondent No.7 and Respondent No.8 as well as Respondent No. 9.

With regards,

Advocate Ayyub Ahmad and Associates
Delhi High Court

Mobile: +91 9811661342, +91 9212661342

gy R7.89, Reply NGT.pdf
34MB
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